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DATE <F ORDER: 10,11.1997,

O.A, No. 133/1997

Arjun Lal Meena Z2/o Fhri Gopal Lal, Ly caste Me2ena, aged
about 21 years, resident of Jaipur, presently working as
Gardner, in the office of Chief Post Master General,
Rajasthan Circle, Jaipur-7.

: Applicant
Versus |
1. Unicn of India through the Secretary ko the Government

of India, Department b Poste, Miniatry of
Communicaticons, Dak Bhawan, Mew Delhi.

2. The «Chief Fost Master General, PRajasthan Qircle,
Jaipur-7. )

2. Senior Supdt. Post Offices, Jaipur City Divisgion,
Jaipur-6.

4. Senisr Post Master, Jaipur General Fost 0Office,
Jaipur.
: Respondents

O.A. No.203/15397

Zatya Marain Zharma 25 Shri PFRadha T@ishan, Ly caste
Brahmin, aged abkcout 21 years, resident of Jaipur,
presently working as Gardner in the 2ffice of Chief Post
Mazter General, Pajasthan Circle, Jaipur.

: Applicant

Versus

1. Unicn of India through the Secretary to the Government
of India, Deparvrtment of Posts, Ministry of Communicaticon,

‘DPak Bhawan, New Delhi.

2. CThief Fost Master Genceral, Fajasthan Qivrcle, Jaipur-7.

3. EGenior Supdt. Poast Offices, Jaipur Jity Division,
Jaipur-6.

4. Zenior Foat  Master, Jaipur Geneval FPost Office,
Jaipur. ‘ ,
: Respondents

J.A. No. 20%9/19%7

Mangla PRam Verma &,/0 &hri Mool Chand, aged abkout 25
years, resident of Jaipur, pregently workingy on the post
of Gardner, in the office «of Thief Fost Master General,
Rajasthan Circle Jaipur-7.

: Applicant

Versus
1, Unizn of India through the Secretary to the Government
of India, Department of Posts, Ministry of
Communications, Dak Bhawan, New Delhi.
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2. The <Chief Post Master Seneral, PRajasthan Circle,
Jaipur-7.

3. 8eniocr Supdt. Post Offices, Jaipnr City Division,
Jaipur-6.

4. SZenior FPost Master, Jaipur General Post O0ffice,
Jaipur.

: Respondents
Mr. P.WN. Jati, ¢ounsel for the applicants
Mr. FE.ll. Zhrimal, =ccunsel for the respcondents
CORAM: .

HOLI'ELE SHRI O.F.3HARMA, MEMBER (ADMINISTFATIVE)
HOIT'BELE SHRI RATAW FRAIAZH, MEMBER (JUDICIAL)

O-R-D-E-R-

PER-HOM'BLE - 3HRT - 2. F . SHARMA , MEMBER - (ADMINISTRATIVE)

The akove menticned three O.As., have been filed Ly
Z,/2hri Arjun Lal Meena, Satya Harain Sharma and Mangla Ram
Verma in which the facts and the prayers for relief are more or
less identical. These three original applicationsg are,
therefore, dispozed of by this ~ommon order.

-

z. All the three applicants who are working in the office of

rezpondent HWa.2  as Casuwal Lakonr have  prayed  that  the

rezpondents may be directed to grant Temporary Status to them
w.e.f. 22.11.1225, Their claim is that they have perfcrmed duty
for more than 240 daye, & hours per day for the years during
which they have keen working as casual labocur. £/8hri Arjun Lal
Meena, Zatya larain Zfharma and Mangla Ram Verma -<laim to have

“u 4

been engaged respectively from IZ.2.1034, 12.11.19285%  and

2.2.1%56, They are heinjg paid on the hasis of the regular rpay

gcale of  Sroup 'L employees.' The Department <f Post

0]

introduced  zcheme of granting temporavy  2tatus to casual
labours  vide their letter/memsrandum Jated 12.4.1%%1 and

1.11.1%%% (Annx.A-5 & A-¥) respectively. The temporary atatns
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was to be granted to  those casual lakoure who were in

0

employment of the Government as on 29,11.193%. The applicants

fulfilled the cconditions regarding grant of temporary status fo

0]

them. They have bkeen submitting rerresentations to  the
respondents for grant of temporary statue in accordance with

the schemes refervred to above. In particular 2/8hri Arjun Lal

(o

Mzena and Satva Harain Sharma have gukmitted  their
representaticons dated 7.3.1996 whiﬁh are at Annexures A-3 of
their 0O3s and Shri Mangla PRam has sukmitted a rvepresentaticon
dated I25.4.1%%8 which is alsz at Annexure 2-5 of his J.A.
Fespondents have not yet taken any decision in Spite of the
applicants having submitted representaticns in this regard. One
Shri Paku Lal Ffharma, a perasn junicr to the applicants hiég
bkeen granted temporary status we.e.f. 1.9.195032 vide g'der dated
G.11.19%%4 (Annxz. A,l) which has been paszzed by rezpondent Ihn.02
after Shri Babu Lal ZSharma had filed an 23 110.61,/%9 which was
disposed of Ly the Trikunal by order Jdated 21.1.1996 by which
the respondents were directed to dispose of the applicant's
representation in this regard within a pericd of two months.
They have, therefore, prayed that since they fulfil all the
conditions for grant of témporary status it may‘ne conferred on
them in the same manner in which it was conferred «on Zhri Babu
Lal Sharma. |

3. The rezpondentz have filed feplies to the NAs, in which

they have stated interalia, that the reprezentaticns referred

ts by the applicants in their 0OAz and annexed thereto have

actually not been received by them.

4. We have heard the 1learned ocounzel £or the rparties and

have peruszed the material on record.
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5. Even if the representaticonz made Ly the applicants have
n>t bheen received hy the respondents, <copies thereof are now
availakle with the OAs filed by them. In the circumstances of
the present case and after hearing the learned counsel for the
pérties, we direckt the respondent 1o.2 the Chief Post Master
General, Rajacsthan Circle; Jaipur Pl dispoee o f the
representatione made by the applicants which are at Annexures

D
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A-2 of their NAs, on merits dealing with all the pojnts raise
therein within a periﬁd of tw> monthes from the date of receipt
of a copy of thia order. While dizposing of the
reprezentations, the reespondent No.Z shall keer in view the
schemes at Annexures A5 & A6 regarding grant of temporary

status to casual lakocurs.

6. The ONriginal applicationa stand dizposed of accordingly.
Mo order as to ecasts. A copy each of this order'shall be lrept
in respective files of the criginal applicaticns filed Ly the
applicants.
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(RATAI PRATAZH) ' (Q.P.SIARJ;W
JUDICIAL MEMRER ' ADMIHNISTRATIVE MEMEER




